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In The ,  Central - Administrative Tribunal 
-GUWAHATI BENCH : GUWAHATI 

ORDER. SHEET 
APPLICATION NO. 

aS qllc~
CTV OF 199 

Applicant(s) 	 CPAJO_~ KA_- 

Respondent(s) 

Advocate for Applicant(s) 	
tt 

Advocate far Respondent(s) 

eAk 

13 

Not6'~ of the Registry 

14 .  1~ 

(Ira* Odrj 

-
0 1.) N  00  
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26.9.00 

Order of the Tribunal 

Present : The Hon # ble Mr Justice D.N. 
Chowdhury, vice-Chairinan - 

Adjourned to 31-10-2000 for admi-
ssion on'the'prayer of mrs G-Dutta,lear-

ned counsel for the applicant. 

Vic ~e-Ch~airm a 

d ,0,,d ,7zz lice 

/  
Al 
VO 

ew& 

Im 

131.10.00 Heard Mr R.Dutta.learned counsel 
for the applicant and Mr J.L.Sarkar. 
learned - Rallway standing counsel for the 
respondents. 

Application is admitted. Issue usual 

notice. Call for the records. 
List on 12.12-2000 for written state-

raent, and further orders. 

Vice-Chairman 

pg 
	 Ob 
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Order of the Tribunal 

On the prayer of learned counsel 
for the 

' 

respondents four weeks time is 
allowed.  for filing of written statemento 

List on llileOO for filing of written 

statement and further orders* ,  

Member 	 Vice-Chairman, 

Four weekstime , is granted for filing 
of written seatemen~ . on the'pra3 ~6r of 
Ir S.Sa'rma on behalf of  Railway standing 

c oun se 1 

L iSt on 12.2-2001 for order. 

Member 	 Vice-Chairman' 

12.2-01 1 
	

List on 16.3.2001 to enable the 

s ic) 
	 respondents to file written statement, 

Vice-Cha~irman 

SINFUE 

16.3.01 	No written statement so far filed 

by the respondents. There is no rept ~ei--, 

sentation on behalf of the parties .. 

List on 91  .4 . 01 for order* 

member vice-Chairman 

P9 

9.4.2001 	 Four weeks time allowed to the 

,pspondents to Jle written statement. List it 

Jor orders oni 10.5.0l.. 

Vice-Chairman 

nkm 
11.5.01 	List. on 8.6e0i to enable the 

t,espondent ~s to file wri-tten stat4--- 

w4nt. 

Vice-Qhairman Aember 
im 
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2.7.01 

'Order of 'the Trlbiina'l 

!k,.,S,,Sarma v  learned counsel for the 

respoodents t  Prays for time to file written 

statement* 

List on 2-7-2001 for order. 

f4mber 

Written statement has been filed. 

mr, S.Sarma,' appearing for '~he applicant 

saek~ s time to file rejoinder. 

List on 23-7-2001 ror orders, 

I 

_3~* o 

 

L C 
Member 

Tel% 

bb 

23.7*01 

I bb 

10.8.01,  

4 	* I 

Mr*A*Chakrabarty,, appearing on behalf of 

AreJ AeSarkar g  learned counsel for the respondents 

states that written statement is ready and it will 

take some time-for fillinf* 

List again an 10-8-2001-to enable the 

respondents to file written statement* 

Member 	 ~&~~hairmA 

No written statement so f ar f i led 
despite time granted earlier. Four weeks 

further time is granted to file written 

statement 'as a last chance. 

List on 10.9-2001 for order. 

~ (_ ~ G_~ ~,~ 
Mem~r vice-Chairman 

N t~ - M~ ;,~, 

1 10 1 9.01 Written statement has been filed. The case 

Imay no(- listed for hearing. The applicant may 

file rejoinder #  if any within 2 weeks from today, 

List on 1.5/11/01 for hearing. 

M ember 	 Vice—Chairman 

mb 



NOtC3 Of tht RCgiitry 	Date 
	

Orde-r, ,Ol f'th'e-;*'Tf'ib~,n'~'t 

R 

15 P 	011 J Mr;X.L.Sarkar, learned counsel 

for the respondents, sought for time 

.to produce records. Prayer is allowed. 

List on 19/12/01 for hearing. 

2 .  

mb 
L9.12. 01 

Member 	 Vice-ChairmA an 

pr~r_,r has been made 'by learned 

learne~d coun~e ld for the, parties for 

4  

adjourn-ment of the case. Prayer is allowed 

List on 15.1.2002 for hearing. 

me f ~Ye r 
	 vice-Chairman 

AC 

27 * 2 * 02 

*7 

'Y(  

mb 

Heard at length* On the prayer 

,
df learned counsel. for the parties 

case is adjourned to 21*2902 for 
hearing* 

. .. ................................... . ... ... 

'Vice-Chalrman 

7_1 
7-ati 

Judgment deliverqd ~ in open Court, 

kept in separate sheets. Tl , ~ie application 

:is dismissed in terms o the order, No 

order as to costs, 

C C 
~I emb or 	 V i c e- Chai rman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI'BENCH 

Original Application,  No. 263 of 2000 

Date of decision : This tihe 27th day of February, 2002. 

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

Hon'ble Mr. K.K.Sharma, Member(A). 

Smt. Paree Neeta Hazarika, 
'Working as Hd. ECRC in"Passenger, 
Reservation Service r  Tinsukia Railway 
Station, P.O., & Dist. Tinsukia (Assam) 

.... Applicant 

By Advocate Mr. R. Dutta. 

-versus- 

Union of India represented through 
the General Manager, 
N.F.Railway, Maligaon, 
Guwahati-781011 (Assam). 

The Divisional Railway Manager, 
N.F. Railway, 	. 
Tinsukia, (Assam). 

The Divisional Railway Manager (P), 
N.F.Railway, 
Tinsukia (Assam) 

The Divisional Commercial Manager 
N.F.Railway, 
Dibrugarh (Assam). 

Sri Gajendra Kakdti, 
Assistant Reservation Supervisor, 
Passenger Reservation Service, 
Tinsukia RaiiwayStation, 
N.F.Railway, 
P.O.Tinsukia (Assam) 

Shri Dambarudhar Saikia 
Assistant Reservation Supervisor, 
Passenger Reservation Service 
Dibrugarh Railway Sta'tion, 
N.F.Railway, 
P.O.,& Dist. Dibrugarh (Assam). 

Shri Bydut Kumar Das 
Assistant Reservation Supervisor, 
Passenger Reservation Service 
Jorhat Railway Station, 

.P.O. & Dist. Jorhat (Assam). 

...Respondents 

By Advocate Mr. J.L.Sarkar, Railway Standing Counsel. 

Contd .... 
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0  R  D.  E  R 

CHOWDHURY J.(V.C.). 

The dispute i~ ,elates to inter se seniority between 

the applicant and the respondent no.5 that has arisen in the 

'following circumstances 

On 31.12.1992 the applicant was appointed as 

Enquiry cum Reservation Clerk (ECRC in brief) and was posted 

at TinsukiaStation of the N.F.Railway. She was promoted to 

the post of Head Enquiry cum Reservation Clerk (Hd.ECRC in 

brief) on 20.11.1996. By an order dated 3.2.98 the applicant 

was assigned to manage the Computer Section at Tinsukia 

,passenger reservation service and she continued to hold the 

charge till went on maternity ieave on 7-2-2000. The 

respondent no.5 was appointed as Coaching Clerk on 4.8.1982 

and he was promoted as ECRC on 22.b.87. Respondent nos. 6 and 

7 were appointed as ECRC on 23.11.1989 and 28.06.1991 

respectively. The Respondent nos. 2 and 3 took a decision to 

fill up the 15% direct recruitment quota vacancies of Goods 

Guard in the scale of Rs. 1200-2040/- by limited 

departmental competitive examination amongst the serving 

Railway employees of the operating and Commercial Branches 

who were graduates and holding the grade of Rs. 950-1400 and 

above upto grade of 12-30-2040. The respondent No.5 applied 

for the posi: of Goods Guard in the scale of Rs. 1200-2040 

against Direct Quota from the staff after holding the 

competitive examination in the form of both written and 

viva-voce tests. 'The said respondent was found suitable in 

the open competition and he was appointed to the post of 

Goods Clerk. He was sent for training and on successful 

U----~
compietion of training he was appointed as Goods Guard on 

23.5.1996. The respondent no.5 was however declared medical*ly 

Contd. . 
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1- 

unf it -as- Goods Guard i sometime after. H,9 -was offered alternative appointment 

in the post of ECRC in the scale of Rs. 1200-2040 of 

Commerci al Department vide office order dated 19.12.96. The 

respondent No.5 a ccepted the said offer on 20.12.1996 and was 

posted at Tinsukia under DCM/DBRT. It appears that the 

respondent no.5 was further promoted , to the grade' of Head 

ECRC on 29.8.1997. A seniority list of Head ECRC was 

published on 10.1 ~ .1998 (Annexure-3 to the O.A.*). In the said 

list the name of respondent no.5 was mentioned at serial 

No.1, name of respondent nos. 6 and 7 at serial no. 2 and 3 

and the applicant was put immediately below the respndent 

no.7. The applicant questioned the seniority list and 

preferred an appeal contending that the respondent no.5 was 

promoted as Head ECRC only on 29.8.1997 whereas the applicant 

was promoted to the post of Head ECRC on 20.11.96.. The said 

seniority list dated 10.11.98 was s-ubsequently modified by 

order dated 9.2.1992 and rearranged the inter se seniority 

list placing the respondent nos. 6 and 7 as well as the 

applicant above the respondent no.5. By the aforementioned 

office order the Railway Authority invited representations if 

any, against the corrigendum of seniority list of Head ECRC 

By'Office Order dated 2.11.1999 the concerned parties, namely 

the applicant and respondent nos. 5,6 and 7 were served with 

notice indicating its proposal to cancel the office order of 

corrigendum of seniority list of Head ECRC published on 

9.2.1999. The parties were advised to submit representation 

within 15 days. By the impugned order dated 18.11.1999 the 

corrigendum of seniority list of Hd. ECRC in the scale of Rs. 

5000-8000 published on 9.2.1999 ws cancelled and the 

seniority list dated 10.11.98 was restored keeping the 

seniority position of respondent no.5 as Head ECRC at serial 

NO. 1. The applicant submitted representation/appeal -on 

24.11.1999 before the Divisional Railway Manager. The said 

Contd ... 



representation/appeal was rejected by order dated 24.2.2000. 

The result of the suitability test for the three posts of 

Assistant Reservation Supervisor was announced in the scale 

of Rs. 5500-9000 from the Head ECR-C . The respondent nos. 

5,6, and 7 were found suitable vide communication dated 

23.3.2000. Consequently the aforementioned three respondents 

were selected for -promotion to the post of Assistant 

Reservation Supervisor in the scale of Rs. 5500-9000. The 

applicant being aggrieved by the aforementioned action of the 

respondents moved this appli,cation assailing the legitimacy 

of -  the seniority list as well as the promotion of -the 

respondent nos. ,  5,6, and 7 to the grade of Assistan.t 

Reservation Supervisor overlooking her genuine claim. 

The applicant also sought for a direction from the 

Tribunal for consideration of her suitability for promotion 

to the post of Assistant Reservat ion Supervisor in the scale 

of Rs.5500-9000. 

2. 	A written statement was filed on behalf of the 

respondents, denying and disputing the allegations. The 

respondents stated and contended that the i.nter se seniori . ty 

of the Head ECRC were rightly determined in accordance with 

the provision of law. It was stated and contended that 

respondent no.5 was senior to the applicant in ECRC cadre.. On 

absorption in the alternative post as ECRC on 4.1.1997 as per 

para 9(l) of Master Circular No.25 the respondent no.5 was 

entitled to get his original . seniority on medical 

decategorisation and as per para 1314 (c) (2) of the Indian 

Railway Establishment Manual 1989 and therefore the 

respondents were entitled to get the benefit of seniority. 

The corrigendum of seniority dated 9.2.1999 was wrongly isued 

The same was however cancelled after notifying the concerned 

parties. The representations of the applicant was considered 

and rejected. It was also contended that in the suitablility 

Cond ... 
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test for the post of Assistant Reservation Supervisor in the 

scale of Rs. 5500-9000 could not be considered since she was 

junior to respondent nos. 5,6 and 7. 

3. 	 Mr. R.Dutta, learned counsel appearing on behalf of 

the applicant in his usual persuasive manner argued the case 

at length, referring to different provisions of law for 

determining the inter se seniority between the parties. Mr. 

R.Dutta submitted that - the applicant was junior to the 

respondent no.5 in the grade of ECRC but then respondent no. 

5 switched over the stream and joined. in the traffic line as 

Goods Clerk and returned to the Commercial stream only on 

3.1.1997. The applicant in the meantime was promo.ted to the 

post of Head ECRC on .20:.11.1996 whereas the respondent no.5 

on the own showing of the respondents' was promoted as Head 

ECRC on 29.8.1997. 'The respondents obviously fell into error 

in determining the inter se seniority of the Head ECRC which 

also finally affected its decision making process in the 

matter of promotion. Mr;. J.L.Sarkar, learned Railway Standing 

Counsel for the Railways appearing 'on behalf of the 

respondents streneously urged that the respondents all along 

acted inconformity"with law and refixed the seniority as per 

law. Mr. R.Dutta learned -counsel for the applicant submitted 

that the inter se seniority of the Head ECRC was properly 

determined vide order dated 9.2.1999 and the same officer 

reviewed the seniority list in taking aid of Rule 1310 of 

Indian Railway Establishment Manual Vol.I. The learned 

counsel submitted that Rule 1310 mentioned was the rule 

subsequent to medical decategorisation of respondent no.5. 

M r.. R. Dutta further assailed the order dated 24.2.2000 

rejecting the appeal of 1 the applicant -  on the ground that the 

same Railway Divisional Manager passed the order on appeal. 

M J.L.Sarkar, learned counsel for the Railways on theother 

hand submitted that the Appellate Order was passe ~-,' by the 

Contd ... 



Divisional Railway Manager and not by the Divisional Railway 

Manager (P). 

4. 	For proper adjudication of this application it 

would be appropriate to look into the statutory provision 

which are referred herein below 

Rule 313 : Mecially Unfite.dRailway Servants : 

(a) (i) Medically decategorised staff may, as 
far as possible, be absorbed in such 
aiterantive posts which should broadly in 
allied catetories and where their back ground 
and experience in earlier posts could be 
utilised.; For example, traffic running and 
operating staff need not necessarily be 
absorbed in the ticket checking cadre alone 
but they could also be absorbed in other 
commercial, station or year categories. 

The medically decategorised staff 
absorbed in alterantive posts, whether in the 
same or other cadre, should be allowed 
seniority in the grade of absorption with 
reference to the length of service rendered in 
the 	equivalent 	or 	corresponding 	grade. 
irrespective of the rate of payfixed in th'e 
grade of absorption under the extant rules. In 
the case of staff who are in grade higher than 
th grade of absorption at the time of demical 
categorisation, 	total 	service 	in 	the 
euqivaient and higher grade is to be taken 
into account. 

- Provided 	that 	if 	a 	medically 
decategorised employee happens to be absorbed 
in the cadre from which he was origially 
promoted, he will not be placed above his 
erstwhile seniors in the grade of absorptiorf. 

While 	absorbing 	the 	medically - 
decategorised Running staff in alternative 
post, a percentage of basic pay representing 
the pay element in Running Allowance, as 
decided 	by 	the 	Government 	t hrough 
.administrative instructions from time to time, 
should be , added to the minimum as well as 
maximum of the scale of pay for purposes of 
identifying 	11 equivalent" 	posts 	and , their 
seniority should then be fixed in the 
equivalent absorbing posts. 

A-f 

(No. 	E(NG) 	II/77/RE-3-2 of 2.9.77 and 
W(NG)I-80-SR-6/83 of 5.3.81). 
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Rule 1310 : Offer of alternative employment to 
be in writing The alternative employment 
must be offered in writing stating the scale 
of pay and the rate ' of pay at which it is 
proposed to reabsorb him in service. On no 
account should the Railway servant be posted 
to an alternative appointment until he has 
accepted the post. A railway servant is at 
liberty to refuse an offer of alternative 
appointment and the leave granted to him will 
not be t erminated pre-maturely merely because 
of his refusai. The Leave must run its course. 
He will continue to remain eligible for other 
alternative offers of ,  'appointment till his 
leave expires and efforts to find such 
apointments should, therefore, continue 
throughout the currency of his leave. 

Rule 1314 : (a) Seniority : - The medically 
decategorised staff absorbed in alterntive 
posts, whether in the same or other cadres, 
should be allowed seniority in the grade of 
absorption with reference to the length of 
service rendered in the equivalent * or 
corresponding grade irrespective of rate of 
pay fixed in grade of absorption. In the case 
of ' staf who are in grade ' higher.than the grade 
of absorption at the time of medical 
decategoristion, total service in the 
equivalent and higher grade is to be taken 
into account. This is subject to the proviso 
that if a medically decategorised employee 
happens to be absorbed in the cadre from which 
he was originally promoted, he will not be 
placed above his erstwhile seniors in the 
grade oi absorption. 

I Medically unfitted dir6ct recruits 
offered alternative employment should be 
placed at the bottom of the existing panel of 
tkie new category but should take presdence 

(tover candidates who are offered appointment in 
that category from subsequ6n panels. 

The following principles should be 
followed 	in 	absorption 	in 	alternative 
categories after medical decategorisation 

(i) 	Quite often happens that due to 
vacancies not being. available in equivalent 
grades a medically decategorised employee has 



to be offered absorption in a lower grades. In 
come cases such employees refuse the lower 
grades in the hope of vacancies in higher 
grades materialising. It should be open in 
such cases for an employee to accept a lower 
grade with a request tht if a vacancy in a 
grade equivalent to what he held before 
decategorisation occuts in the same cadre he 
should be considered eligible for the same in 
preference to a junior medically decategorised 
employees. While the employee can be expected 
to put in an application when his contingency 
happens, it is also necessary for the 
administration suo moto, when considering a 
subsequently decategorised employee for 
absorption in a cadre, to look into cases 
where senior decategorised employees may have 
been absorbed in lower grades in the same 
cadre during previous three years and initiate 
a review. Cases decided before need not be 
reopened unless there are very exceptional 
circumstances. 

It is also not the intention that even 
after review the junior employee already 
absorbed and working in a higher grade should 
be displaced to make room for the senior. The 
senior may be promoted ' against the next 
vacancy arising in the grade and relative 
seniority in the grade' prefixed taking into 
account 	the 	position 	before 	medical 
decategorisation. 

Where a junior has already been 
absorbed in an equivalent grade but a senior 
gets medically decategorised during the next 
three year period and has necessarily to be 
considered for absorbtion in the same cadre 
but no vacancy in a similar grade is availabe, 
he may be provisionally absorbed in a lower 
grade with the understanding that the next 
vacancy occuring in the higher grade would be 
given to him. on such vacancy occuring and hi ' s 
being posted herein, seniority should be 
recase as per (2) above." 

The respondent authority ,  in fixing the --inter' se seniority 

list took note of the seniority of the applicant in the grade 

of ECRC. Mr. R.Dutta no doubt right in his submissions that 

the applicant. was promoted to the post of Head ECRC. 

Apparently, without anything more, the applicant as well as 

the respondent nos. 6 -and were promoted before the 

respondent no.5. The applicant as well as the respondent nos. 

6 and 7 were promoted to the grade of Head ECRC on 

20-11-1996, on that day the -respondent no.5 was holding the 

Contd. . . 



post of Goods Guards. He was declred medically unfit 	on 

2'.'12_96,'and--was'put ~ to an'altecnat ivia~ -apoointmen ~ 'l in e stationery 

post of ECRC and on his acceptance on 20.12.1996 he was 

appointed in the post of ECRC in the scale of Rs.1200-2040 

in 3.1.1997. The respondent no.5w.as  promoted to the grade of 

Head ECRC on 29.8.1997. Medically decategorised staf f absorbed 

in the alternative post is entitled for seniority in the 

grade of absorption with reference to length of service 

rendered in the equivalent and corresponding grade. In 

absorbing medically decategorised running starx in 

alternative posts, a percentage of basic pay representing 

the pay element in running allowance was decided by the 

Government through administrative instructions from time to 

time has to be added to the minimum as well as the maximum of. 

the scale of pay for purposes of identifying equivalent posts 

and seniority-is to determine in equivalent absorbing post. 

Mr. R.Dutta,' learned counsel for the applicant submitted tht 

the respondent no.5 was medically unfit from direct recruit 

quota and he was offered alternative post. and therefore he, 

should be placed at the bottom of the panel of the new cadre. 

In that view of the matter the respondents ought to have been 

placed the applicant above the respondent no.5. 

4. 	 We have given our anxious consideration on -the 

matter in its enterity. Rules are hands made of justice, it 

is to be read harmoniously not in isolation. Clause (c) of 

Rule 1314 speaks of necessity of the Rule making authority in 

-absorbing such persoLns in the alternative category which 

provides the power on the administration to review the cases 

of those seniority, decategorised employees who had to be 

absorbed in a lower grade. It further authorised in (2) of 

(c) of Rule 1314 to promote the senior against the next 

vacancy arising in the grade and relative seniority in the 

grade pre fixed taking into account the position before 

medical decategorisation. The respondent No. 5 was all throhughout 
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senior to the respondent nos. 6 and 7 in the rank of ECRC. The 

applicant and the respondent nos. 6 and 7 were promoted when"" 

the respondent no. ~ 5 was holding the post of Goods Guard in 

course of time he was, medically decategorised and joined his 

original post. The respondents in these circumstances took note 

of his past services which cannot be said to be unlawful. I 

In the facts and circumstances of the case the decision 

making process -of the respondents in preparing the inter se, 

seniority vis--a-vis the promotion'of the respondents cannot be 

said to be unlawful, requiring interference in this application 

for judicial review. In the circumstances the application is, 

liable to be dismissed. Accordingly the application, is, 

dismissed. The dismissal of the application shall not however ­, 

preclude the respondents to consider the case of the applicant .  

for promotion to the rank of Assistant - Reservation Supervisor 

in the scale -of Rs. 55. 00-9000 considering. her service rendered 

in the PRS earlier, if not already considered. 

There shall, however, be no order as to costs. 

(K.K.SHARMA) 
	

(D.N.CHOWDHURY) 
Member (A) 
	

Vice-Chairrftan 

trd 
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CENTRAL ADMINISTRATITZ TRIBUNAL 
ENCH GUIWATI 

L 	Quwabatt 3eac~h 

An application Under Section 19 of the Administrati 
Tribuna,  Act. 1985 

O.A. NO . 	 2000. 

Smt. Paree Neeta Hazarika 	# . Applican't 

- Versus — 

Ur~lon- of India and others 	Respondents 

I N  D E X 

Sl.No. Particulars Anhexure No. 	P age 

Ol. Application 01 to 13 
o. 2. 0 ffice Order dt. 03.02.98 A/l. /4 
03. Notification dt. 	23.11.93 A/ 2. 1 

o4. Seniority List dt.lo.11.98 A/3. 
05. Corrigendum to Seniority list A/4. 

dt. 09,02,99 

o6. Notice dated 62.11.99 A/5. 9 
07. Letter, d.ated 18.11.99 A/6. -2- b 
08. Repr esenit- a tion dt. 27.12.99 A/ 7. 9- 4-b 2- 
09. Letter dated 24.02 

' 

o-2000 A/G. 
10. Letter dated 23.03,2000 A/9. 
11. Letter dated 29.03.2000 A/10. 

Filed by 

Pbjua- 	 4~~a U'Rek 
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IN THE C=RAL ADMINISTRATIVE TRIBUNAL 
GUWAHAI'I  BENCH #0  GUWAHATI 

An application under Section 19 of the Administrative 
Tribunal Art 1985 

3 6  - 	 q.1) 9~ 

0. A. NO * 	 2000 

:Icy 

SMt. Paree Neeta Hazarika, 
A 

Working as Hd, BCRC in 4Passenger 

Reservation Service, Tinsukia Railway 

ez j ? /I, 	Station, P.O. & Dist. Tinsukia(Assam) 

---- /'-~; I ::+ ia-,~ 

- versus ~ 

is 	Union of India represented through the 
General Manager, 'e 
N.F. R ailway, Mal ig aon.. 
Guwahati - '781011 (Assam) 

/Y 
I  W 	2. 	TU 2ivisional Railway Manager, 

N.F. Railway 

Tinsukia.  (Ass" am) 

The Divisional Railway Manager(P), 
N.F. Railway, 

Tinsukia (Assan) 

The Divisional Commercial Manage:, 

N.F. Railway, 

Dibrugarh (Assam) 

Shri Gajendra Kakati, 

Assistant Reservation Supervisor, 

Passenger Reservation Service, 

Tinsukia Railway Station.. 

N.F. Railway, 

P,O, Tinsukia (Assam) 

C 	 Cont 	2* 
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6. Shri Dambarudhar Saikia, 

Assistant Reservation Supervisor, 

Passenger Reservation Service 

Dibrugarh Railway Station, 

N.F. Railway, ~ 

P#04 & Dist, Dubrugarh (Assam) 

7. Shri Bydut Kumar Das *  

Assistant Reservation Supervisor, 

Passenger Reservation Service.. 

ailway Station, 

0,-P.O. & Dist. 	 (AsSam) 

a * M * Respondents, 

it ,  Particulars of the Orders against which this application 
is made  :- 

The seniority list published and circulated under 

the Divisional Railway Manager(P), N.F. Railway, 

Tinsukia's No. E/5/Seniority/TTE"/TC/Cond./Pt.Il. 

dated 10.11.98 	Annexure - A/3 

The Divisional Railway Manager(P).. N.F. Railway, 

Tinsukia's No..E/5/Seniority/TTE-V(Cond.)/Pt.Ilt 

dated 24.02.2000 ( Annexure - Py~# ) 

The office order No, E/!~/ENQ-CUM,-RESV/!Pt..II. 

dated 23.03.2000. issued by the Divisional Railway 

Manager(P),. N,,F.Railway,Tinsukia,.(Annexure - A/9 

2. 	Jurisdiction  :- 

The applicant declares that the subject matter 

of the application is within the jurisdiction of this 

Han' ble Tribunal. 

3* 	Limitation  :- 

The applicant submits that the application has 

been filed within the limitation period prescribed under 

Section 21 of the Administrative Tribunal Art 1985. 

Con t 	3* 
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-1 	 4, 	Fact, of the Case  :- 

4 *  1* 	That e  the applicant is a citizen of India and .  is 

therefore entitled to rights, privileges guaranted to the 

citizen of India under the Constitution. 

That, the applicant was appointed as Enquiry cum 

Reservation Clerk (in short ECRC) on 31.i2.92 and was posted 

at Tinsukia Station of N.F. Railway. The applicant was 

ion Clerk promoted to the post of Head Enquiry Cum Reservat 

(in short Hd,BCRC) on 20 - .11.96 . 

4*3* 	That,, at Tinsukia Passenger Reservation Service 

(in short PRS), there was no Assistant Reservation SuperfOliv 

earlier and vide Office Order No. CN/WP/PRS/DBRT. 
A 

dated 03,02,98, the Divisional Commercial Manager, N.F. 

Railway, Dibrugarh (Respondent No.4) mWid asked to take 

charge of the PRS/Tinsukia. The applicant took charge of the 

PRS on 03,02,98 and continued to hold the charge till 

07,02.2000 when she went on maternity leave, 

A copy of the said Office Order dt,,03,02,98 

is annexed herewith as ANNEXURZ -  L.14 

4.4. 	That, Shri Gaiendra Kakati (Respondent No.5) was 

appointed as Coaching Clerk in the year 04.08.32 and he was 

promoted as EMC on 22,05,87, Shri Dambarudhar Saikia 

(Respondent No.6) was appointed as ECRC on 23.11-,W--and 

Shri Bydut Kumar Das (Respondent No.7) was appointed as ECRC 

on 28.o6.91. 

4 * 5 * 	That, under the extent rule the post of Goods 

Guard in scale = Ps. 1200-2040/- (4th pay Commission scale 

to scale Rs. 5000-8000/-) were filled in by promotion 

Cont ,,** 4* 
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as well as the direct recruitment. For direct recruitment 

of Goods Guard minimum qualification is graduation *  

4 * 6 * 	That, it was decided by the Railway Board that 

15% of the direct recruitment quota vacancies of Goods 

Guard shall be fill-ed in by limited departmental examina-

tion for serving Railway employees of Operating and 

Commercial branches who are graduates and holding the grade 

of Rs. 950-1400/- and Ps. 1200-2o4o/.,.; (4th Pay Commission Scale) 

4*7 * 	That, the Divisional Railway Manager(P), N.F. 

Railway.. Tinsukia under No. E/lOo/ABC(GD.TNC).dt. 23.11.93 

called for applications from graduates Commercial and 

Operating staff in scale Rs. 950-1400/- and Rs. 120o-2o40/- 

and some intermediate grades between these two grades for 

filling up of 4 posts of Goods Guard in scale Rs.1200-2o4o/- 

against 15% of the direct recruitment quota vacancies to 

be filled in by limited departmental competative examination. 

I 	 it was clearly stipulated that the Competative Examination 

will be in the forn, of written and viva-vocen test. The 

seniority of the candidate shall be db determined purely on 

merit of the competition as is done in open competition 

arranged by the Railway Kwc=xitmzwt Recruitment Board. It 

4  was also stipulated that final. seniority position shall 

however be determined on the merit figure obtained by the 

candidate in the Guardship examination to be held at -Zonal 

Training school, Al- ipurduar. 

A copy of the said Notification dt.23,11,93 

is annexed herewith as ANNEXURE  - hZ2. 

4.8. 	That,. Shri Gajendra Kakati (Respondent No,5) 

appeared for the post of Goods Guard in scale Rs.1200-2040/- 

Cont &*** 59 
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against 15% 
direct recruitment quota vacancies to be filled 

in by the departmental' competative examination amongst serving 

Railway employees of operating and Commercial department and 

he was selected for the post of Goods Guard - 
and after being 

declared medically fit in clasm,  A/2, he was sent /~or training 

and af ter success fu lly completion of the training he . was 

appointed as'GUard on 23.o5.9 6 . 

4.9. 	That *  Shri Gajendra Kakati (Respondent No,5) was 

subsequently declared medicallY unfit and was absorbed as 

wRC as medically unfit staff on 04.01.97, He was promoted 

as Hd.MRC on 29.08.97 . 
v~ 

4*109 	Tha~t, on 10.11.98 the Divisional . 
Railway Manager 

N.F. RailwaY.. Tinsukia published the Seniority List 
of 

Hd,ECRC under lio.,E/~/Seniority/rTE/rC/Cond./`Pt.II showing 

Shri Gajendra Kakati (Respondent No.5) item No.1, Shri 

Dambarudhar Saikia (Respondent No.6) item No.2 and Shri 

Bydut Kumar Das (Respondent No,7) as item No.3 and the 

applicant as item No.4 in the Seniority List, 

A C-opy of the said Seniority List dt.10.11#98 

is annexed herewith as ANNEXURE -  &.2. 

4,11, 	That.. as Shri Gajendra Kakati (Respondent No.5) 

was promoted as Hdo ECRC on 29 9 o8 * 97 much later than that of 

the applicant, the applicant pr-eferred an appeal tothe I 
'TiyLsuv, 1 0,  

Divisional Railway Manager(P), N.F ~- Railway, Ltwaftng on 

17ill.98. On the basis of the appeal a corrigendum was 

issued vide No, E/~/Seniority/TTE/TC/Cond./Pt .11 dated 

09,02,99 by reversing the seniority position - -of Shri 

Gajendra Kakati from item No. 1 to 4 of the Seniority list 

Cont a 0  * 6 *  
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Shri Dambarudhar Saikia (Respondent No.6) was shown as 

item No,1 in the Seniority list, Shri Bydut Kumar Das 

(Respondent N047) as item No,,2 of the Seniority list and 

the applicant item No.3 while Shri Gajendra Kakati was 

made item No.4 of the Seniority list. 

A copy of the said corrigendum dt, 09,02.99 

is annexed herewith as ANNEXURE  -  M44 

4.12, 	That., on 02.11.99 a show cause notice was issued 

to the applicant and Respondent No. 6 & 7 by the Divisional 

Railway Manager(p), N.F, Railway , Tinsukia under No. E/5/ 

S eniority/rTE/rC/Cond_,/Pt,I1, proposing cancellation of 

the office Order of corrigendum of seniority list of XX Hd. 

ECRC which was p published on 09.02.99 (Annexure - A/4) 

wit-hout indicating any reason for proposed cancellation. 

It was indicated in the said notice that representation 

if any may be submitted within 15 days. 

A copy of the said notice dt. 02.11.99 is 

annexed herewith as AN 	E  - ~  AZ51 . 

4.13* 	That, the applicant submitted a representation 

to the Divisional Railway Manager(P), N.F. R-ailway,Tinsukia 

against the proposed cancellation with request for up-hold-

ing the seniority published under No. E/5/Seniority/TTE/rC/ 

Cond./Pt.11 dated 09.02.99 and the said representation was 

forwarded through proper channel on 16.11.99. 

4.14. 	That, on 18.11.99 the Divisional Railway 

Manager(P), N.F. Railway, Tinsukia under 
No. E/5/Seniority/ 

TTE(Cond.)/Pt-II informed the applicant 
as undEr 	;- 

cont ... 7. 
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It is for your information that regarding fix-

ation of seniority of disabled/Medically de-
categorised staff absorbed in alternative ,  appoint-

ment rule 1310 of IREM Vol.I. 
The disabled/medic ally decategorised staff absorb-
ed in alternative posts should be allowed/seniority 
in the grade of absorption with reference to the 
length of service rendered on non-folttuitous basis 
in the equivalent or corresponding grade before 

being declared medically unfit. 
Hence, the corrigendum of seniority list of Hd, 
BCRC in scale Ps. S000-8000/- (RS/RP) published by 
this office vide No. E/5/Seniority/rrE/TC/Cond./ 
pt.11, dt, 09.02.99 is hereby cancelled and the 
senioritylist of even No. dt. 10.11.98 keeping 
the seniority position of Shri G. Kakati, Hd.B.RC/ 

Tinsukia in No.1 stands valid and final." 

A Copy of the said letter dated 18.11.99 is 

annexed herewith as ANNEXURE  -  Y-6. 

	

4. 15. 	That, as rule 1310 of the Indian Raileay Establ- 

ishment Manual vol.1 does not contain the rule as quoted by 

the Divisional Railway Manager(p), N.F. Railway, Tinsukia 

and as the rule is also not applicable in kbd case of Shri 

Gajendra Kakati (Respondent No,5) the applicant submitted 

an appeal to the Divisional Railway Manager, NX. Railway, 

Tinsukia on 27.12.99. 

A copy Of the said representation dated 

017.12.99 is annexed herewith as ANNMRE  -bZ7 

	

4.16. 	That, on 24.02.2000, the Divisional Railway 

Manager(P), N.F# Railway, Tinsukia under No. E/5/Seniority/ 

TTE(Cond.)/Pt.Il informed the applicant that the office 

Order of the corrigendum of seniOritY list of Hd. ECRC 

published under No, E/5/Seniority/TTE/rC/Cond./Pt. II. 

Cont #**& 8 
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dated 09,02.99 (Annexure - A/4) is hereby cancelled and the 

Seniority list of ,  Hd.L'Y-"RC vide off ice order No. E/5/Seniority/ 

TTE/rC/Cond./Pt. !I dated 10.11.98 (Annexure - A13) stands 

valid and finally the appeal of the applicant dt. 27.12.99 

was regretted. 	 I 

A copy of the said letter dt. 24*02* , 2000 / 

is annexed herewith as ANNEXURE - . _&8. 

4. 17. ~ 	 That, thereafter in the month of March a suitabi- 

lity test for 3 posts of Assistant Reservation Supervisor in 

sc ale Rs . 5500-9000/- (RS/RP) wherein.the applicant was not 

considered and Shri Gajendra Kakati (Respondent No,5).. 

5hri Dambarudhar Saikia (Respondent No.6) and Shri Bydut 

Xr, Das (Respondent No.7) were considered vide Office Order 

No. B/5/ENQ-CUM-RESV`/Pt.tl. dated 23.03.2000. 

A copy of the said letter dt. 23,02,2000 is. 

annexed herewith as ANNEXURE -, ,.;jV9 9  

4.18. 	That.. on 29.03.2000 Shri GaJendra Kakati (Respondent 

No.5) *  Shri Dambarudhar Sakia (Respondent No.6) and Bydut Kr, 

Das (Respondent No,7) were promoted to the post of Assistant 

'Reservation Supervisor in scale I ~s, 5500-9000/- and posted 

Tinsukia-Dibruga,rh and Tinsukia respectively, 

A copy of the said letter dt. 29.03.2000 is 

annexed herewith as ANNEXURE -  Y-10- 

4.19, 	That, a suitability test was conducted basing on 

seniority cum suitability and the applicant was not considered 

as her position was alter to 4th position of the seniority 

list by illegal cancellation of Seniority List published 

under No. E/5/Seniority/rTE,/rC/Cond./Pt.11. dt. 09*02.99 

( Annexure - A/4 ) 
	

Cont *,060 9* 
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5. Grounds  for,  Relief 

	

5 1 1. 	That, the show-cause notice dated 02.11-99 

(Annexure.- A/5) did not indicate any reason pmzp=1R2 for 

proposed cancellation of the Office Order of corrigendum of 

seniority list of Hd.BCRC. As Such it deprived the applicant 

to make proper representation. against the proposed cancella- 

tion because the reason for proposed cancellation was not 

disclosed. The applic*ant was thus deprived of for making 

proper representation against the proposed cancellation. 

	

5.2. 	That, the representation of the applicant against 

the proposed cancellation was forwarded from Tinsukia Station 

on 16,11,99 to the Divisional Railway Manager (P), N*F.Railway, 

Tinsukia. And the Divisional Railway .  Manager (P), N.F. Railway, 

Tinsukia informed the applicant on 18.11.99 that corrigendum 

of seniority list of Hd.ECRC has been cancelled. The speed 

at which this decision was taken within a day shows that 

there were interested persons to get the corrigendum of 

seniority list cancell-ed ., 

5*3* '* 	That, in the letter dated 18.11.99 (Annexure - A/6) 

the Divisional Railway Manager( P), N.F, Railway,, Tinsukia has 

quoted 1310 of the Indian Raill*qay Establishment Manual Vol.I 

in support of the decision for cancellation. The Rule 1310 of 

the Indian Railway Establishment Manual Vol.I deals with 

different matter namely offer of alternative employment to be 

in writing and does not contain the contents as has been 

quoted in the said letter of cancellation dated 18.11.99 

(Annexure - A/6). This also goes to show that the cancella-

tion has been done without due application of mind. 

Cont. . * e * 1,0 * 
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5. 4. 	That, Shri Gajendra Kakati (Respondent No.5) 

appointed against direct recruitment quota and as such on 

being medically unfit and offered alternative employment is 

to be placed at the bottom of existing panel of new category. 

As Shri Kakati was absorbed a ECRC in scale Rs. 45oo-7000/- he 

is to be placed at the bottom Of all the ECRC's working on the 

date he was absorbed as EMC under Rule 1314(b) of the Indian 

Railway Establishment Manual VOloI* 

.5.5. 	That, Shri Gajendra Kakati was absorbed as IDCRC 

in scale Rs. 45oo-7000/— on 04.0t.97 1,Yhen the applicant was 

working as Hd.ECRC in scale Rs. 5000-8000/- 
as such he cannot 

claim for seniority over the applicant who was in the higher 

Grade when respondent Nc # 5 was absorbed as MRC* 

5.6. 	That, the applicant was promoted as Hd.ECRC on 

20.11,,96 and was made the in.
-charge of Passenger Reservation 

Service, Tinsukia station on 03.02-98 whereas Shri Gajendra 

Kakati (Respondent No.5) was promoted as Hd.ECRC on 29.08-97 

and as such Respondent No.5 cannot be given seniority:oVer 

the applicant as he was p romoted later on then the 

applicant. 

5 * 7e 	That, as the applicant was senior to Shri 

Gajendra Kakati as ECRC she is on the zone of axo considera-

tion of suitability for promotion to the post of Assistant 

Reservation Supervisor before Shri Gaiendra Xakati is 

considered. 

5.8. 	That, as the applicant was not considered in the 

suitability test for promotion to the post of Assistant 

Reservation Supervisor she is entitled to be considered and 

Cont &*,so 110 
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fied to be interpolated in the panel of suitable if qu al J.L 

candidates for the post of Assistant Reservation Supervisor 

5,9. 	That, the applicants appealed to the Divisional 

Railway Manager, N.F. Railway, Tinsukia.- against the decision 

of the Divisional Railway Manager (P) , N.F. Railway, Tinsukia.. 

was disposed of by the Divisional Railway Manager(P).. NsF. 

Railway, Tinsukia and as such letter dated 24*02,2000 was 

issued by the Divisional Railway Manager(P), N.F, Railway, 

Tinsukia disposing the applicants appeal dated 9L7.12.99 

(Annexure - ;V7) is without jurisdiction and is liable to 

be set aside and quashed. 

Details of remedy exhausted  :- 

The applicant has submitted an appeal to the 

Divisional Railway Manager, N.F. Railway, Tinsukia on 

27.12.99 and the same has been disposed of by the Divisional 

Railway Manager(P), N.F. Railway, Tinsukia against whose 

decision she preferred the appeal. 

' Rarticulars of, Pr2vious- M21ic,ation if any  :- 

The applicant submits that she has not filed any 

application before any Tribunal or any Suit or Writ Petition 

before any Court and no such application or Suit is pending 

before any Tribunal or Court in respect of the subject 

matter of this application, 

Cont **** 12* 
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Relief  Soaq~h~, 

Under the circumstances stated above the applic-ant 

humble prays that the ,  Lordships of this Hon'ble Tribunal may, . 

be pleased to 

Set aside the quash the show cause notice No, 

F,/5/Sen*ority/ -7F-/TC/Cond./Pt,Il dt. 02.11.99 

(Annexure - A/5) and order issued under No. 

E/5/Seniority/rTE(Cond.)/Pt,Il.dt. 18 . 11 . 99  

(Annexure A/6)  cancelling the corrigendum of 

seniority and letter No. E/5/Seniority/TTE(Cond.)/ 

Pt 11. dt. 24,02.2000 (Annexure - A/8) and for 

issue of direction for consideration of applicant's 

suitability for promotion at to the post of 

Assistant Reservation Supervisor in scale 

Rs. 55oo-g000/- and for this act of kindness the 

applicant as a duty bound shall ever pray. 

9. 	Interim Rell 

Nil 

10, PMt.iculars  Of ~N E21ic-ation  Fee 

Indian Postal Order No. IT  oo 

Dated Y.  9--'LOoD Amounting to Ps* 50.00 (Rupees 

Pifty only) is enclosed herewith. 

11. Enclosures  :- 

As in I N D E X. 

Cont ..., 13, 
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VEERIFICATION 

1, Smt. Paree Neeta Hazarika, Wife of 

01''.Lo4(x 
 % 
vr~ 	aged about 34 years working as Hd. 

ECRC in Passenger Reservation Servicc-T-Tinsukia Railway 

Station, P o o, & District - Tinsukia (Assam) do hereby verify 

that the contents of Par agr aphs 4, 1 to 4.3, 4. 11 to 4.15 of 

the application are true to my knowledge and those in Para-

graphs 4.4 to 4.10 of the application are true to my in-

formation which I believe to be true and the rest are my 

humble submission before the Hon'ble Tribunal and I have 

not suppressed any material f acts, 

And I sign this verification on this 

C) the 	 day of 	 2000. 

i pwtefl-  K~0~0'  HsahAKI-" 

Signature of the Applicant 

Dated 	
*  10~ 9-r2-0 06  

Place 	40 	 P '7 A,, gpt- X-4- ",\. 

Cont .... 14. 
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XTNEXURE - A/2. 

OFFICE  ORDER 
	

N.F.  Rly. 	DRM(P)/N.F.RLY/TSK 

Dt. 23.11.93. 

In terms of Rly. Bd's letter No. E(NG)1/90/PM-2/ 

27. dt.01.08.91, it has been decided to fill up the 15% 

direct recruitment  quota vacancies of Goods Guard in scale 

Rs. 1200-2040/- by limited departmental competitive examina-

tion amongst the serving-Railway employees of the Operating, 
and Commercial Branches who are graduates ' and holding the 

grades of Rs. 950-1400/- and above upto the grade Rs.1200-2040/- 

i  the following categories n 

Sr. TNC in scale 	 Rs. 1200- 20 40/- 

Jr. TNC in scale 	 Rs. 950-150Q/- 

Sr. Signaller in scale 	Rs. 1200- 2040/- 

Jr. Signallers in scale 	Rs. 975-154o/- 
Asstt. Guard in scale 	Rs. 950-1400/.7  

Sr. Asstt. Guard in scale Rs. 1200-2040/- 

P/man 'A' in scale 	 Rs. 950-1500/- 

C/man Gr.(I) in scale 	Ps . 950-1500/- 

Sr.Comml.Clerk in scale 	Rs. 1 20o- 20 40/- 

Jr.Comml.Clerk in scale 	Rs, 975-154o/- 

Applicants are therefore, called for in order to 

fill up 4 (four) posts of Goods Guard in scale Rs. l2oO-2o4o/- 

against D.R. quota from the staff of above categories to 

reach this Office on or before 31.12.93. The applicants must 

be graduates and have put in at least 3 years service. The 

upper age limit is 40 years in case of general candidates 
ell  and ~, years in case of SC/ST candidates. 

Application must be enclosed with Caste Certifi-

cate, age Certificate., graduation Certificate etc. 

The competitive examination will be in the form 

,o/fZboth written and viva-voce tests. The seniority of the 

candidates shall be determined purely on merit of the 
competition as is done in open competition arranged by the 
RRB. The final inter-se seniority position shall, however 

be determined on the merit figure obtained by the candid-

ates in the Guiardship examination to be held at ZrS/APDJ. 
The selected candidates will have to qualify themselves 

in Guardship training. Examination and medical examination 

in class A/2. 
Cont ... 2. 
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Annexure - A/2.Cont. 

All SSISSM, BCI, CYMs. TIs are to make its wide 

publicity amongst the staff. No application will be enter-

tained beyond the last date of receipt of the applications 

stated above. 

. The decision of the selection Board will be 

treated as final. The - Board can A-LUZ decision or 

dates of test (Vtritten or Viva-voce) if required. 

Sd/-  

for Divnl. Rly. Manager(P), 
N.F,Rly,  Tinsukia j  

No. F./10o/AVG(Cd. NO) dated - 23.11.93. 

Copy for information and necessary action please to 

CYM/TSKG. MMN 

All SSSA,  SSMS, BCIS of TSK Division 

Tl/#rSK.. MJN, I-MN, RAC/TSK 

AOM(M)/TSK O  DOM/TISK, DCIA./DERT, DAO/TSK,GM(P)/MLG. 

S. Tealer of P/man, C/man, Comml/Clerk at office. 

Br.Secy. NFREU/MXN, TSK, DBRT. 
if 	NFRI,4U/MXN, TSK, DBRT. 

Sd/-  

for Divnl. Rly. Manager(P), 
N,F,Rly,  Tinsukia. 

Cont 
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5000-8000/- (RS/U/97) 
IrOvJsicjnal ssnicrity JL Lst Of lfd,, R-CRO in scale) 	 OffiC9 Of th-) C 	

Divl.Rsilwmy hpnagoT (F), Ft B On 1-4-S6. Doft: 00mmorcinl und-sr DUVTi,,~ 

'a 
tegory. lid.zc"- Scnlg  j. q4 5000-8 Sanctionod strc)ngth as p3r BOS cz, 1-4-SE. 1,,)rwnmt lid.gCRr, - 2 	

000/_ 	 Tinsukia, dat-id.10.11.98. 

T-0mPc;ra_,y 	Hd. 13CRC - 3 
CRIMIAN ; L,)rlgth Q  f s,)ry  i c,3 end dste3 of promtion To tq 1 	

- 5 

	 to th-3 grgdu (Divisional) 
1~3 0~ 0 W~_Cy _q-rwt; 7i.-r"TOE04 NoD 	 h,3r nc- 	 arks. Commun V~ 
birth 	V' Apptt. 	tion tc thl) 	irinod Qr off-0 balorigs 0 

A. 
lo 5 

. 
hrl Gniondra ~*_!-~qty, Hd.3G-R , C  . JTIS 	1-27-54 4-9-82(CC) 	29-6-97 	Officiaring ST 	M-AicAlly d' 22-5-87736RC) 	 sca'--3gorlvid and absoi 

2, 	Dsnbqrudhar Sailc~ , iid. 	 1_4_4,3 	
as 3(;RC, 3 ,3niority Pwrdod vidj I 

23-1-1-89 	20-11-96 	-do- 	'ST 	
313  (a) (ii.) 

B.idyut kr. Ds s 	soRG/DBAT 	1-2-58 2'6-6--91 	20-11-06 	-do.- 
r-j--)n ,3jta .  HF~ zarikr,,Hd. 	2-1-66 	31,12-92 	206,11-$6 	-do- 	UR 

Rn_v3smtetioa if p.ny R. -& .1st th, 
frcm 	 m -xiticnid Rbsve3 rany bf3 submitt--id tc S-Iaic,rity list. 	 this Offic -3 within 30 (Thirty) dpys 
wi-11 bi ix 	as 	

r1!_­ 3smtptic:n vicilvad Rft -jr th3- sclu ,)dula tinr) wai, 	)ntmrtsinid and th ~ s list 
Tia-'s issu-.3s wjt.~j tA..) 

thq cU-KQ`;0t'-3nt autALrity, 
/), -71,; _Yv ~',;ns for Divi. Rail yl~ensb ,)r ( P), 

G-DI-Y fGrwRrd-3d fL,,r ii,f-M.S-jon ana n ,)c-'Jssqry -n-tien 	 N. F. Rs1lway q T!nsu!cja. 
ls StFff concorn3d thrOuEh tAair r-isj-_ictjv--j sup3rvisor-se 
2. 13rench S -tcY- NFR1,-U/T3_!.,DBAT ..1XN, 
Z* i3rFnch 

Brr- lich S -3cY. 41,30T Rly. V~ "/T3_'kjBDRT, ~XN. 
Xl-/DBRT. 

WP 

A;r D1'v3- '&Rilw;sY Ynfiag-3r (F),, 
IL F. 	

yp 

Tinsuki~ . 

j 
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'1116119i

. 
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4C,.W. 

A ~U V') thr 	t 	 s u ch r_q r 0 
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Gajondlrn dd, -29-8 ~-97'. 
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-I 	
, , 	

I 	 oni 1 -a. tn  is Publi (~bt ' o 
wilk ~ hot ! ~ b;-i' rul 	 rocoivOd S-OtOr -  th. sc:hadulo - ,. t dot 

o -thO. cOmPotont.Suthor ity. 

DiVI Ps II WEI Y 	na 
N  

9 Uuny )  

dt 

	

COPY orwszelad 0'ar. in *~orn.,q tic),, 'n.  n- 	action to 
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rq .1 C '~ CY. - 1q vR~iU/ TS ~',;jRT ila~ G_ 

PS. 92990 . 



ell 

'N. Fo  RAI LW4 Y. 

Offl ce 6f tho 
Dlvl-R9ilway ]~Rnagcr (.P),. 

No. V5/Seniorit`Y/TTF/TC/OOND/``Pt.IL 	 'Tjnsukja j Ihtdd.Z.1j,99, 

TO, 
Shri Dnmb,-,.rudhsr' spik" a t,  Im. 3CRC/DBr,,T*  undor V,/D]3rvT - a 	4~, 

_% . sp lid. BCRC/D~RT undor V./DBRT 
Mr s#.~,x oen oota llhznrjkFt j - lids. VaqTSIC and eir aVTSK (0) 
Sl'ui Ga.jOn'd'ra' KRkAth lld-WRCv/#K.- 	undor aVTSi( (0) 

Sub; 	 Notico rogarding Corrigindum of 
ponloritylist. 

"d ( P'  .  R 	DFu )~T~Kl s Corrig,  rodum of soniority * list 'No. ?/S/ of z 
swA0rlt7/TTlVTC/CqND/JPt.II datrid 9-2-99 

__00004~ 

It i's pr 0 N s .3'd to cnnct)U thj 0 ffi 63 Ordor o f Corrigondum o.f -sc)nJ.orlty lii.t of His,  3CRO in 	'500MOObl— (RS/RP) publishod by 
tlA- s Officri'on 9.2.09 'Undor re)fewronco. 

You MAY, submit. 'your ropro snnts tj on if any within 15(fi ftow -) 
days *  

This i s svis A tla'th-i ord e)r o f comp-jt,3rt f(utbority. 

for Divl R, qilwny 1,nn 	r.( 
N. F. 'Railwy, TinsUkla. 

i.)Y'Xor informetlon tos, 

I. Stnff , Awncornod through r ,)sp,)ctiv.3 s uPorvisors. 
2. Braac~. 'S3V., '  NFMU/TS4 'PDRT..NX~. 
5. Bftidh socy. NFR3U/TSAl D13RTOMN. 

C 
fo r DI 

, 
vl. %ilwaY Managor 

N. P. P%9  iim Yip Ti n su ki. as 

IV 



Pf /,6 f -2- 0 , 

N  -F  -RAI LWAY 

No* E/5/Seniority/TTF,(Cond)/Pt.'W'-  

To 
Mrs * Pareeneet Haz 
Hd. ECRC/TSK 

~O  I 	arikap 

Under SM/TSK 0 

Office of the 
Divl Aly -Manager (P)/T31 1. 

Dt;. 18111799 

Sub Seniority of ECRC in scale Rs. 5000-8000/- 
(RS/RP). 

Ref 	1. Your appeal No. Nil dti 15-11.990 
2. DRM/P/TSK's L/No'. E/5/Seniority/TTE/TC 

(C 0nd)/PtoII dto 2.11.99 ,. ,  
.0 0 0 0 

It is for your information that regarding f ixation of seniority of disabledMedically deoategorised staff absorbed in alternative appointment rule 131 0 of IREM (Vol .1 p"A 
11~___ 

Y~
The disabled/medically decAtegorised staff absorbed.in  
alternative posts should.kallowed /seniority in the grade 
of' absorption with reference to the length of service reft-
dered oh non-fontuitous basis in the equivalent or corres-

' 

poriding grade befo' ~e being declared medically unfit." 

n s4 	
Hence t  the cor~ lgendumlfseniority list of Hd.ECPC in so al e R s 5000-8000/- (RS/RP) published by this office vide , 1,  

E/5/SenJoritv/TTE1TC/Cond/Pt TT A+ a '> an 4 	 11 0 	 0 0 a 	s here y cancelled and the - seniority list of even No, dt, 10,11,98 keeping the seniority position of Shri G* Kakaty j, Hdo ECRC/TSK in Noo- 1 stands valid and finalo 

~~ (q This issues with the - order of Competent Audhority", ,  

Vj 	 DiV1 Rly,oManager (P) 
T insukia".' 

Copy for information and necessary action to.*- 
1-4, Shri D. Saikia q  H'd*" WX/DBRT under SM/DBRT. 
2.1 0: Das t  Hd.WRC/M DBRT -do- 
j, 

. 	
G- Kakaty s, Hd.ECRC/TSK under SM/TSK(0). 

4: Branch Secy/NFRDII/TS K,, DBRT v  IGN. 
5* 	 /NFRETJ/TsK p  DBRT t  MM. 
60'' 	 ./AISCTRE-A/TSK,, DBRT ?  DUN -. 
7 EC M/DBRT . 

I 

V 

Divk..Ily. Manaler (P) 
N.F.RIPTinsuk a.if 

e6s,  

.1e 

4 

~cj 
~ 36(, 



To 
The Divisional Rly. Manager, 
N.F. Rly. Tinsukia 

Dt. 27th Dec'99 

Sub 	SENIORITY OF HD/ECRC  IN SCALE  Rs.  5000 -  8000/-. 

Ref 	1) My Appeal dated - 15-11-99. 

DRM(P) TSK'S L/No. E/5/Seniority/TTE/TC(Cond) PT II 
Dt. 02-11-1999. 

DRM(P) TSKS L/No E/5/Seniority/TTE (Cond) PT-Il 
Dtd. 18-11-1999. 

Sir, 

I . have the honour to draw your kind attention to the 

following few' lines and request for your prompt Intervant4on in this 
subject and request for your justice. 

That sir, I am working as a Hd. ECRC at PRS/TSK since 
my promotion -  vide order No. -E/5/ENO-CUm-Resv. PT-II dtd. 20-11-96 
(in scale Rs. 5000/- - 8000/- and I have been performing the duties 
and - taking all responsibility of CRS and ARS as in charge of 
PRS/TSK since 03-02-98 vide 0/0 No.-CM/WP/PRS/DBRT dt. 03-02-98. 

That sir, a seniority list of Hd. ECRC was published 
(NO-E/5 /Se.niority/TTE/T-C/Con'u~~/PT II) on 10-11-98 sho ~',ving my 
position at No. 4 

. although I have been working as Hd. ECRC vide 
promotion dtd. 20-11-96 much earlier than Sri G. Ka1kati whose name -
was shown as No. I position despite promoted later on 29-08-97. 

After my apeal, the order was partialy modified (0/0 No.-E/5/ 
Seniority/TTE/TC/Cond/PT-II dt. 09-02-99) and I got the seniority 
position of No. 3 above than Sri G. Kakaty who has been placed at 
No. 4 position. 

In this corrigendum it was clearly mentioned that "The 
seniority of the following staff are refixed and reassigned as under 
placing Shri Gajendra Kakati Hd. ECRC at S1-4 below all the existing 
staff in the cadre considering his date of promotion in the category 
of Hd. ECRC w.e.f. 29-08-97. Moreover Shri Gajendra Kakati was 

Contd ... 2 
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IN 	1111 	0 

I --~V 2 - 	. / P^ V 
2 rd 

absorbed as ECRC w.e.f. 04-01-97 vide Ahis 	 #I 

	

0-0. No. ES/r-ni ,) 4+ 	 ~1  
03-01-97 to Medical de-Categorisation - and was Provided seniority in 
terms of Rule 313 (11) and 1314 .  (a) IREM (Vol-I) in the category of 
ECRC in scale Rs. 1200-2040/- as on 04-01-97 and when he resumed 
in the cadre Of ECRC S/Shri B.K. Das, P. Hazarika and D.D. Salkia 
all were working i n the next grade as Hd. ECRC 

. 

w.e.f. 20-11-96. 
As 

such Shri Kakoty stands junior to above three staff in the-cadre 
of Hd. ECRC. 11  

But surprisingly enough after lapse of 8(eight) -month s  
period after the time Of limitation period a show cause noti ce was 
issued on 02-11-99 (No. E/S/Seniority/TTE/TC/Cond/Pt.11) regarding 
corrigendum of seniority -) .:;list. *1 :;iJAfter my written objection/ 
representation on 15-11-99 in respect of this show cause Notice, a' 
letter/order was passed on 18-11-99 (No.E/5 /Seniority/TTE (Cond)/Pt 
11) cancelling the corrigendum of seniority list of Hd. ECRC* in scale Rs. 5000-8000/- (RS/RP) Published on 09-02-99 quating Rule 1310 of IREM Vol. I and as such keeping the seniority position 

of Sri G. Kakati Hd- ECRC/TSK in No. 1. 

11 dt. 	
. That Sir, this order (No. E/5/Seniority/TTE (Cond) PT. 

18-11-99 ) is not Only defective, it is also - partial and misleading. 	There is wrong interpretation 
of rule in this order. 

Because the rule 1310 Of IREM, vol 	I does not contained the Rule, 
as m entioned in the inverted commas 	 and the rule 1.31.0 of 
IREM Vol-I contained about the "offer 

Of alternative employment 
to be in writing". 

That Sir, the above said office order has been issued in 

a hectic manner with wrong quotation of Rules in vague, unclear and 

misleading manner on the one hand and has been issued with the 
intention of depriving the undersigned 

of the opportunity to plead 
for this case more effectively as the order has been declared to be 

final one, thereby trying to block and seal the future prospect of 

promotion in service carrier and thus has raised some doubt in my 

mind. That all that has been done in with a definite and distinct 

Contd ... 3 
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purpose,  of favouring Shri Kakati unduely and undeservingly which 

snacks some ulterior purpose and motive. 

That sir, it is this -feeling which has compelled me to 

appear before yourgo.odself seeking justice and fare deal on the 

basis of correct interpretation of rules - in this regard. So that the 

essence of impartiality and fare deal'is upheld in the administrative 

hierarchy and undersigned gets what is justifiably and' legally due 

to me. 

I shall be ever grateful to you for your immediate 

intervention and prompt action in this regard. 	 0 

Yours faithfully, g el 

	

7V 'T) 	 if 

CQ W-CUIA 

	

r. 	 PAREE NEETA HAZARIKA 
In-charge/PRS/TSK 

Enclosed documents 	8 copies 
- for your ready reference. 

Copy To 

GM (P) MLG 

DCM/DBRT 

DPO/TSK 

Branch Secy. /NFREU/TSK. 

I 

IV 

im 



N. F. Mjwsy. 

0 f:r_ c,) c f thi 
Divl.Rallwsy Flqnp'_S nr (.P) j, 

No. V/5/Sr3nior.ity/M Wnd. )/.lt.II,l Tinauds, DLgtnd.24.2,2000. 

TL Y  
Mrs lFar -3-3n -) ,)tn. 1~ zar Iks 
ai. Rcr%C/TSK (0). 

:Through.' al/TSK (0 

Sub; SonlLzlty of ljd*lUkG in sTol ,) Rs.5000-800M.- 

Fof; Your spprinj dt.27-11-99. 

Drdvl(P)ITSKIs L.Nc. jl/S/Soniority/173 Wnd- )/I-*t.ii 
dat ,-O',2.1.1,99 nnd 18*11-.99. 

In roforonci to your 9 PPxq m ­nticnr-.d qb-v ,) it- Is to inform you- .. 
tha t tho Offic-3 Ord ,)r of the) Corrig' ,3ndum cf s,)nic;rl: 

' 
-Y  ii-st c f I-B.vCRC in scpin 

5 boo-83061- publi-shnd -vid-)- this 0. 0. * Nc.. V /S/SeMicrity/TTF,/Ctnd/Ft.'II (it. 
9*2.,99 is. hore3by cnnce)llryi. Thn scinicrIty list cf fP *30,,C'pablishid vid ,-~. 
this. G -f.flc" Offic,) Ordir 'of ive,-n 	dtv. 10-11-96 stands vsl"d ~.qnd flnal ~ 

11-n c 3 yo ur appnsl undir r,)f,)r ­jic ,) p,;p 

This issuls with thn ordev of thei c ~_' n, pnteint n utho ri 

al co 
-fcr Divl 	 --r (P)., Railway Yjannf~ 

N. F. rip IIWqy .. TjpSUk-jq 

Cbpy to. 1. St-q f f cone e)rn cd through re)sp ,.)ctiv-) sup ,)rv'scrs. 
Dranch Soq./NFr%YjU/TSK)DBRTMXN. 
bran ch S-3cy.1NF'l;XJ1TSK., DDRT, MXN.. 
Drnn ch S,3cy.IAI SCT.RRk/TSKy DJ3RTr=. 
DCM/TSK. 

L.-O 
fbr DI  vl. rv-, f.1wy Mqnv—)r (P), 

N. F. P,~11-vjny j  TinsUdp. 



Sub: result of tha suitsbility to-st f6r tho 3 'Imsts of 
Ars in Scslo Rs.5500-9000/- (rZS/rp)& 

_00000- 

As a result of suitq.L-JJity test bAsad on ACr%s fbr tho r.Gst 

of ARS in Scale Rs.5500-9000/- the fc1lowinCt, lid,30RCs in sudo 5 000-8 000/_ 

arolound suitable fbr the post of ARS in scnlo Rs.55QCL9 0D0/_ 

Shri Gajondra Kakaty ~ IiJ.?.CPC/TSK (ST). 
Dnmbsrudhsr Saiday lid.VcRc/DDRT (ST). 

Bldyut Kr.])ns., lld.?CP%C/DBRT (SC). 

This issues -with tho appro7al of DMVTS& 

fbr Divl. Rai W,9 y vism.,Gor (P), 
N. F. r%A,jwny p Tlnsulda* 

OFFIC3 URDU. 

N. F. Railwy. 

Offico of the 
Mvl.R,qilwnY MansCor (P)p 
71nsuUa 9  i)Rtod. 23-3.2  000. 

4 

0 

Copy fbrwardad fwr Jnft ~mstion ar4d noco.l.wry action to -*- 
.t. staff pn-cavnod 

* 

through th6ir rospoctiva suporviscrs. 
P_ sx,/V~Kj DFQT. 

3.. DGYI/TSK. 

.5. *. Dtg n cb SOW', NFM/TSX,,DBRT,MXN. 
.6.'Branrh Socy, AISCTRU/M~ DDRT $ M14. 

for Dlvl.. rolluwn 	rt z 
N, F, r%sllw.9y q TlnsudS* 	 I 

S~ 



Al 

b4t F, RAILWAL 

OF-FIC3, ORDS& 	 ()ff ~  co o f tho 
DIvl. Rq!.luny 4qnPg ,)r (F), 
T1nsu 1ds,Dat ,Dd.29iO3.2000. 

Tho fbllowizg lid.SCP,.0 in scal-) Rs*5000-8000/- who hsvo bogn 
salactod fbr promotion to tho post of ARS A  in scale) 5500-9020/- sra hnraby 
Promotad,, trsnsfarod and post-A as Ali's 'as sho- xn Rg~_Ij~s_t ~,)ach as follows. 

Nemoi DesIgnation, ststift 	 S_ 1-3 0  1-ramotod as A'16  Fost,3d at 1-r 9s ant oq 

9 f payi 	0  in scslo. 	s ta, tion 0  - 	 0 
1. Shrl G. Halaty p  iid.3GRC/TSK 	5000-6000/- 	55 00-40001. 	TSK 
2* 	D. D. SR!k-,*a p  -do-IDW-,T -do. 	 -do- 	 DBRLT 
5* 	B. & Das y 	.Oo-IDWT -do- 	 -do- 	 TSK 

The fonowing SCRC In scale 4500-7000/- vro horoby promotod, 
transverad as 1-1d,';CRG In scAle 5000-8000/- as shoin agelzrist 9sch as fbUows. 

NMO )  DoslGnAtion ~ ,Statlon 	V ktnse)nt scale V kromo t qd Ft s Q kbatekl at 
L L 	 0  f pay 	0 I-Id.q(;F,.0 in 	'O.,station# s  cslq*,t 

Shri lAkhya 3-.wriks ) %RC/TSK. 450CL7000/- 	5000-8000/- 	TSK 
0.0 ~ . 2, 	S. rbstld* .f' ) ~ -u ­;~4,6-~/DgRTI.~,d' 	 DBRTlin 

5 	-'WjC 	 I 	" ~Xp ch- D~ s' r tLd 6-~/DDRT fdo", 	 'DB11T 
TSK, J - 4 	0  t YlGa uthm 6hb'd`t)j. 	-do-~/?~K- 

i 6 

Fromotion ord:)r,o f M I'CRO it am No *  3 vk 11 bi o:ifoctiva krom 
tho' -Utd of offdU-dr 	 of s9ni:oF1Ty—. --  
L . 	13 ,- r '. 	.. 	., -,, L.. 	

" 	 t/r- 
' 	

: 86 	 - 6'~ 	 - 

Th e). A V') 0 Lrr may , tot or 6it 6 option for fixa tfon o f jjRy on I 	 t,  r6f  ptomotion*fr6m~ti~o'dAt~;6r,ttL,jir nj~cj'incrmont ds 0 	sub* seslo.4f psy, 

------------ --.Thq _f1x&t1on_o f_pajA_o,,r_thq -a 4o vq -,%tF, jr,.- wt 11 - bg-- flx ad - on - ro egipt-
of joinIng dste ,on pmotion. 

0 k 'Qoip;t;nt 19' u Cior I t~ . 

DIV1. llwy Plenagn r, 
T N. F.% %R ,.lwPyy T1nsuk_'P. 

nt -LhMtlgh~!~Zj~L-  DBRT.- 
'R/Bl-11. at office'), SS&/DIRT & TSK'fbr. 

J 

.1 ri 	 1 !:0 'r'a- on 0 	 Wt 
r  .3 r 	 I I - ~. q " 

_'f~ 	 q- . - 	--'i m r L mv 	PO ti 	na 
'03  '14 + j r )  t 	r! 	 i 	o~. 
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In The Central Adainistratite T 	bunal 1 7 AU 
Quwahati Bench $I 	Guwahati. 	rTzi 	t' 	F#4 iAqlg 

Guwul.eti Bench 

0. A. No. 263/2000 S 

Smt -  Pareeneeta Hazarika. 

vs 

U. 0. 1 &'Others 

In the matter oi 

Written statement on bebali ot Q11  

the .  respgadents. 
2 . 

The respondents in the aboVe case most sespectfulky beg 

to state as unders 

That the respondents hate gone through the original 

application and hate understood the contents thereof. 

2o That the respondents do not admit,statement except 

those which are specifisally admitted in this wzjtten 

statement. Statements, not admitted axe denied. 

3. That in reply to  the statements in para 4.2 it is' 

stated that the applic'ant was appointed as ECRC on 

31. 12.92 i.e. 	after the appointment of respbfident 

No.. 5. who was appoiated on promotion in 22.5..87. 

The,app~icant was promoted as Hd. ECRC in the scale 
of Rs. 5,000 	8,000 on 20-11-96 ea- zlier than the 

respondent No, 5. 

4, That in-, reply to the statements in para 4.3 'it is 

~ t.ated that the applicant has been made the Incharge 

of PRS/T§K .  by DCM/TSK for her ( applican t9) wo'rking 

experience on -CdAputer and r eservationo It was the 

local arrangement - of Ue administration, 

P/2 ...... 
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That in reply to the statements in para 4.4. It is 

stated that the app*icant was appointed as ECRC 

on 31-12-92 i.e. rater than the respondents'No. 

5.6 and 7.,-I,.t is here to mention 	that the res- 

pendent No. 5 was selected as Gojods Guard w.e.f. 

24-5-96:bu,t.subsequently_he was medically 

deaatego~ri.sed and re-absOrbed in the post of ECRC 

w.e.f. 4.1. ; 97 without granting the benefit of'~ basic 

pay and running 41owan.ce a2d thereafter he got 

promotion as Hd. ECRC w. a. f.' 29.8.97. 

6* 	That in reply to the statements in par& 4. 5 and 4*6 

It is stated that the respondent No, 5 was sekeeted 

for the post of Goods Guardin the scale of Rs. 

1200-2040/- on option. The respondent No. 5 is a 

graduate, His x in,itial appointment was in the post 

LR. CC~ AN D. subsequent ly he got promotion as ECRC 

k~.esfa'.2~,_5,87. -The respondent No. 	5 was selected 

as Goods Guard in" the scale of Rs, 1200-2040/- as 

per the norms and procedure, 

7. 	That i n reply to the statements in Para 4.7 it is 

stated thatthe respondent No. 5 was selected.as-Goods. 

Guard. But he wp medically,decategorised and re- -  

absorbed the post of,ECRC W.e.f. 4-1-97 without 

grantin.g the ben-efit 6f -basic,pay and running 

allowance. ,So his senivri~ y in- the cardre will be 

determined from the date,of original, absorbtion 

in the cadre of E ~Rc.- 
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80 	That In reply to the statements in para 4#8 to 4.9 
	Y 

ihe respondents reiterate the foregoing statementso. 

90 	~ That in reply to the stateaents in para, 4.10 it Is 

itated that the respondent No. 5 is senior i to the 

applicant in the' cadre of ECRC.,The applicant was 

appointed to the post of ECRC on * 31.12,,92 whike 

the re-spondent,N lo..-  '5 Was Oronoted to the post of 

ECRC w. e. f V. 5. 87._. It is also stated that as 

pbvi - Rule 31.3 al III and Rulja 1,314 (a) 9f IPEM 

Vol' I J989' thLe -jesp, o'n4ent'No. 5 was placed :Eft the 

serial,  No, I of the seniority'Ust published on 

10.11.98 giVing. the benefit of his past service 

on the cadre, 

W. 	That in reply to,the statements in. paras.4.11 to 

4.16 it is stated that,the .  respon..dent No. 5 was 

senior to the appl ~,icant in the ECRC category. On 

absorption in altem. ..ative post -a"s ECRC on 4.1.97 

ps per the para 9( 1 .).  of mas- ter cirelilair No. 25 the 

responoeat . No. 5 was entitled to, gpt his original 

seniority on medical decategorisation and as per 

para 1,314( a) (2) on page 163 of I-REM 1989 the 

max respondent No._5 is entitled t-6 - get benefit 

of seniority. The corrigendum of seniority dated 

9"2-99 was issued . erroneo"usly. So in. the interest 

of justi-ce it.was caucelled after issuing show 

cause notice to the applicant and. ,respondent No, 5. 6 

and 7. It is stated_that the-repXes.entation of 

the applicant was,r ejected . after, due consideration. 

It is' also stated that the corrigendum dated 9.2.99 
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was cancelled as per Advance Correction s . lip No. 
77. 

itemNo. 	1310 of 	ol. I vide Rly Board's Letter 

No. E(NQ)/j/q6/RE'3/q( . 2) dated 29o'n4-99. 

That in reply_td. the.statenents in 
p aras 4.17 to 

- 

4, 19. it A's stated.that AWW-4pp-_ 

in. the suitabicity test for th e p ost of Assistant 

Reservation SuperVisor in the scale of R9. 5500 

9900/_
~ 
t%pt she.eou ~d not be considered is she was. 

. 

junior to the respondent No. 5 g, 6 an d 7. 

12, 	That in the facts and ai rcumstances of the case 

the app1lication 
. 
4eserves to be dismissed with 

- 
costo 

Ve ri f ic a t ion. 

F-b 	t 	Nj 
working 

as 
in N. F. 

Railway.do hereby verify that the statements made'in para ~
.  

to 12 are true to my kn,oWledge, 

2901. 
Ofl. 

MIF 

'A 
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